IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,HYDERABAD BENCH
AT HYDERABAD.

0.4.580 of 1996.

( Order by Hon'ble Shri R. Ranga Rajam, Member (A)
Date: August 2/,1996.

Batwaen:
G.Ratnaiah- .e .o Applicanto

And -

1.Union of India represented by its
Secretary to the Oepartment of
Telecom Sanchar Bhavan, 20 Ashoka
Road, Neuw Delhi -1.

2.Chief Gensral Manager, Telscdmmuni-
cation, Opp. Khanpur P.0., o
Ahmedabad ~1.

3. General Manager, Telecom Varacha

Road, Surat -6. Respondants:
Counsel for the Applicant: Party in parsnn}
Counsel for the respondents: Shri Bhaskarsa Rao, lgarned
Standing counsel for|the
Respondents.
ORDER :

Heard Sri Ratmaiah, party in person and Sri Bhaskara
Rao, the learned standing counsel for tha Respondents.
2._This C.A., is Fileﬁgraying for a direction tp the

respondents Fo refund the illesgally recovared H.R.A. of
Rs.9,019/- and to pay H.R.A. from 1-11-1994 to 38-6-1935
at Rs.800/- per month together with interest at 18% per annum.
The applicant was the Dirsctor of Finance undar Respondent

No.3.
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3. The applicant states that ha is entitled
for post attached quartsr whils ha was working as

Director of Finance and Accounts under Raspondent No
But he was not given that post attached quarter. Th

he was not allotted the quarter, an amount of Rs.9,0
was directed to be recoversd from his final settlema
dues as over ﬁayment of H.R.A., by the impugned Orde

letter No.A1/HRA/R1g/SRT/S dated 27-6=1995 (Annexurs
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Against this, hs has filed a reprasentation to Respondent

No.2, Chief General Manager, Telecommunication, Ahm
dated 5-6-1995. He states that this representation
not replied so far.

4, In view of the above submission, it is
but propsar tolramit this case back to the respondent
to look into this case in accordance with the rules
regulations énd dispose of his reprasentation dated

(Annexurs A-10).
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5.6.1995

5. In the result the following direction i

Respondent 2 should dispose of the re-

presantation of the applicant dated %~
(Annexufa A=10) in accordamce with the

end regulations and infferm theapplika
by a speaking order within & period| o

thres months from thd dats of recdipt
of a copy of this order.
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6. fhe 0.A4., i%yrdered accordingly. No costs.
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R.RANGARAJAN,
Mamber (A)

Date: August 2,1995
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Prohouncad in open Court;

Registry should send a copy of this
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Order along with the,Annexures to
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0.A,500/96,

Cepy toi=-

1. The Secretary te the Depattmént‘ﬁf Telecom Sanchal Bhavan,

Unien of India, 20, Asheka read, New Delhi-1,

2, Chief General Manager, Telecemmunications, Opp. X

Ahmedabad,

3. General Manager, Telecom Varacha read, Surat-6.

4., One cepy te Sri. G.Ratnaiah, (party~in-persen)., Ci

5, One copy te Sri. K.Bhaskara Rse, Addl. CGSC, CAT

6, One cepy to Library, CAT, Hyd.

7. One spare cepy.
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